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BEFORE THE NATIONAL GREEN TRIBUNAL, AT NEW DELHI

O.A. NO. 665 OF 2023

IN THE MATTER OF

Nirmal Singh Chahal ..Complainant
Versus
State of Punjab & Others ..Respondent

WRITTEN SUBMISSION BY NIRMAL SINGH CHAHAL, PRESIDENT,
FARID ENCLAVE WELFARE SOCIETY, FARID ENCLAVE, KOTKAPURA
ROAD FARIDKOT, PUNJAB

Sl

I had submitted an application in your court being the
President of “Farid Enclave Welfare Society, Farid Enclave,
Kotkapura Road, Faridkot (Punjab-151203)”, regarding dropping of
untreated sewerage water into Langeana Drain passing near the
colony due non-functioning of sewerage treatment plant of the
colony, of which Application No.665 of 2023. In this regard, in
your court, the promoter of Farid Enclave “Baba Farid
Colonizer”, which were previously known with the name of “Farid
Colonizer” and hereinafter, would be referred to as Respondent
No.4, submitted its reply suit to present its side. In regard to
this reply suit, being President of the Farid Enclave Welfare
Society, I would like present my side before you.

Preliminary Objections and pleadings:

As against the reply submitted by the Respondent No.4, my
preliminary cbjections are as under: -

o In the reply submitted by the Respondent No.4, they have
informed that as per the deed executed by them on dated
17.03.2017, Farid Enclave Colony had been transferred to B.D.A.
(Bathinda Development Authority, Bathinda), they had also
obtained N.O0.C. from B.D.A. (Bathinda Development Authority,
Bathinda) and five years of grace period, during which, they
were supposed to take care of the colony till the five years
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from execution of Deed, had also been completed. In regard to
this, they  have included Annexure-B Copy ©of Completion
Certificate And Annexure-D Copy of the Deed of Conveyance Dated
17.03.2017 in their reply.

i) In connection with the above, I would like to inform you
that during the year 2017, there were so many lesser houses in
this colcony and at that time, the colony residents had not
formed any association to run the management of the colony. The
colonizers, without informing the colony residents, and making
claims of completion of incomplete works in the papers, had
obtained this Completion Certificate. In this regard, B.D.A.
(Bathinda Development Authority, Bathinda) had not contacted any
resident of the colony and also had not taken information, in
case if any, about the incomplete works completed by the
colonizers. Thus, by overlooking the colony residents
completely, this certificate was obtained. At that time, the STP
of the colony was also not in functional condition.

ii) On Page 3 of Annexure-D Copy of the Deed of Conveyance
Dated 17.03.2017 and in the last para of the deed, it had been

stated that:

“That to develop the colony in accordance with Deed Form A.P.R.,
as per Para No.XXIV of Licence No.1l773 dated 10/02/2005 situated
area Kotkapura Road, Faridkot, the promoter, would transfer non-
saleable 1land, such as roads, park etc., (apart from school,
Sports Stadium, Dispensary, Water Supply and Sewerage) without
any cost in favour of the government through B.D.A”.

The relevant True extract of Deed of Conveyance Dated
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That the ownership of all these open spaces will be in the
name of Party No.2 and Party No.l would not be able to do
any addition or deletion of any type in that.

That whatever the expenditure would come in getting this
conveyance deed registered, that would be done by Party
No.1l.

That to develop the colony in accordance with Deed Form
A.P.R., as per Para No.XXIV of Licence No.1773 dated
10/02/2005 situated area Kotkapura Road, Faridkot, the
promoter, would transfer non-saleable land, such as roads,
park etc., (apart from school, Sports Stadium, Dispensary,
Water Supply and Sewerage) without any cost in favour of
the government through B.D.A.”...

Apart from this, in the Completion Certificate, only open spaces

of the colony such as roads, park, water works etc., were
transferred to B.D.A. (Bathinda Development Authority,
Bathinda) .

ey

Relevant extract of Completion Certificate is being reproduced as
under;

For developing a residential colony namely Farid Enclave-1
in 9.837 acre 1land at Kotkapura Road Faridkot, the
Competent Authority District Town Planner Faridkot had
issued 1307-DTP(F) C.L-1 dated 09/09/2005 because on the
basis of received reports, development works had been
completed within the colony and open spaces of the colony
such as roads, park, water works etc., wvide Deed No.4141
dated 17/03/2017 had been transferred to Bathinda
Development Authority.
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Therefore, the promise, which is being made by the colonizers
that they had transferred the entire ownership of the colony to
B.D.A. (Bathinda Development Authority, Bathinda), that is away
from the reality and the attempt is made to present the facts in
false manner after manipulating. In actual, the reality is that
it is the responsibility of the colonizers only to take care of
sewerage treatment plant. But despite performing its
responsibility in a proper manner, it is running away from it,
and by presenting the wrong facts trying to mislead the Hon’ble
Court:

2) In the point No.l1l4 of the reply submitted by the Respondent
No.4 and in duly attached Annexure-A Copy of the Letter of
Approval Dated 13.10.2005 and 10.12.2005 (Page no.15-23), there
is no mention regarding clause 1 (iii), pertained to making
arrangements for water supply, sewage, road network and drainage
system until integration with the services of the Municipal
Council.

It is pertinent to inform here that the sewage system of
Farid Enclave Colony, has not been connected with City Municipal
Committee or with the sewerage of the village Panchayat so far.
It has only been connected with the pipes installed to dispose
off the waste water of Mai Godri,Faridkot which passes through
the gate of colony from front and go towards Langeana Drain.
Through this, untreated water of the sewerage, is being directly
dropped into these pipes.

3) In 2017, Respondent No.4 by making an excuse of having been
obtained Completion Certificate from B DRy (Bathinda
Develcopment Authority, Bathinda), slowly started pulling back
their hands from the works of the colony. Due to which, so many
hardships had started mounting within the colony. To run the
arrangement of drinking water, lights, cleanliness, sewerage etc
in the colony, some of the residents of the colony started
making efforts on temporary basis to run the system of the
company by taking money from the colony residents. But so many
difficulties had started arising in that too. Lastly, all colony
residents by coming together, decided to form a society of the
colony, which would 1look after the arrangements of colony.
Therefore, on dated 07.10.2022, the colony residents constituted
“Farid Enclave Welfare Society” and me, meaning Nirmal Singh
Chahal was appointed as President of it. To run the financials
of the colony in an impartial manner, a bank account was got
opened in the name of the society. There was no assistance given
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by respondent no. 4 in this matter. The Society, to run the
arrangements of the society properly, as per Annexure-F Copy of
Letter no.04/2022-23 attached by Respondent No.4 with its reply,
put on some demands before Respondent No.4 through a letter and
also did a meeting with everyone. But Respondent No.4 had never
replied to the demands raised through this letter and had not
given the entire management of the colony to the society in
writing or verbally. The colony residents by collecting funds
from their pockets, kept of making efforts to continue paying
bills of street lights and water bills. There are no such mal-
intentions of the colony resident in forming this society, they
are merely making efforts to keep the system of colony in
running condition properly.

5) In Point No.22 of reply submitted by the Respondent WNo.4,
they have mentioned about the report of the Divisional Engineer
(P.H.) of technical department of B.D.A. (Bathinda Development
Authority, Bathinda) regarding functioning of STP.

1) First thing is that, this report has been attached
incomplete and there is no such date or letter number is
mentioned on it. Apart from this, due to filing of case in the
Hon’ble Court, Respondent No.4 has done a work of eye-popping in
regard to which, vide this society letter No. 111/2024 dated
11.06.2024 (Enclosed Annexure P-1), proofs have been presented
to the Hon’ble Court already along with photos that how the work
of eye-popping is being done just to avoid the fine. Apart from
this, the fact in regard to a visit of an officer, during his
visit, he has not contacted any member of the society or any
colony resident and also nor heard our problems. In this regard,
it would be pertinent to view point No.2 of the attached
Annexure P-2, Point No.1l0 of Annexure P-3 and Point No.1l0 of
Annexure P-4, which are telling about the bad condition of STP.
On dated 24.08.2024 (attached Annexure P-5) the duly attached
photos belong to the spot, in which it can be seen that for the
cleaning of sewerage, through pump, untreated water is being
dropped into a wvacant plot. If STP is in running condition, then
what is the need to do 1like this? Therefore, this report had
also been prepared on the basis of wrong facts. In this report,
it is also mentioned that the clarification of some facts can be
done by the Punjab Pollution Department only. Therefore, this
report lacks the necessary facts to declare the STP in an
operational state and is not acceptable.
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6) In point No.23 of the reply submitted by the Respondent
No.4, they have put reliance on a report of a licensed Architect
Sagar Garg of Municipal Committee, Faridkot. We dismiss this
report from the beginning because it has been prepared only
after hearing one side only. This person has not conducted any
meeting with any member of the society or any colony resident
and nor heard our side on the spot. Thus, this report is
completely biased and has been prepared without disclosing the
facts. In this report, wrong facts has been presented that none
of the connection is attached of the colony houses or sewerage
with the Langeana Drain/Sem. But it is clearly mentioned in the
enclosed Annexure P-6 and in the report of Zonal Office, Punjab
Pollution Control Board, Bathinda that sewerage of the colony is
being dropped into Langeana Drain.

4. Environmental Engineer, Reglonal Office, Faridkot shall visit the colony within one month
and process the 'consent to operate' applications to be applied by the project proponent
under the Water Act, 1974 & Air Act, 1981, on merits.

To check the compliance w.r.t. the decislons of the personal hearing, the colony
was visited by the officer of the Board on 29,01,2024 and It was observed that:-

1. The STP of the colony was found in abundant condition and wild grass was found gro‘wn in
the STP area. The components of the STP were found rusted and site conditions reveals
that the STP has not been operated since long.

2. Untreated domestic effluent of the colony is being collected in a collection tank provided by
the colony and same Is disposed of onto vacant plot for stagnation within the premises of
the colony. Also, an outlet has been provided for discharge of untreated domestic effluent

into Langeana drain.

Apart from this, we had already shared photos of 1leakage of
sewerage with you already vide 1letter No.64/2023 dated
17.07.2023 (Enclosed Annexure P-7). Therefore, by not
considering this report, it may be dismissed from the record.

Some facts related to the case:

1 Respondent No.4, in the submitted reply, added a map on
page number of Annexure-H Copy of report submitted by Sagar Garg
Page (38-40), in which, at SCO No.1l9 to 24, a mini marriage
palace cum restaurant namely “Shahi Haveli” is being run and in
place cf school shown in the map, “Shahi Haveli Club” is being
carried out, where in average 250-300 people gather everyday and
its use is completely commercial. In this regard, we had already
submitted information to you vide Society’s letter No.64/2023
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dated 17.07.2023 (Attached Annexure P-7). As per the attached
Annexure P-8, in accordance with Punjab Pollution Control Board
issued Letter No.ZO/BTI/WPC/2012/F- Date 30.08.2012 and
ZO/BTI/WPC/2012/F-214 Date 30.08.2012, this STP was got approved
only for residential colony for taking care of household
wastage, the capacity of which is for Phase-1 and 2, is 47KLD
and 53KLD. But the above SCO No.l1l9 & 24, a “Shahi Haveli” named
mini marriage palace cum restaurant and in the map, in place of
school, shown “Shahi Haveli Club”, have also been connected to
sewerage of the colony and the waste of which goes intc Langeana
Drain, which is wviolation of the rules, which is not shown in
the map through Annexure -H Copy of report submitted by Sagar
Garg.

2] In B.D.A. (Bathinda Development Authority, Bathinda),
letter No.C:A:/B.D.A./Bathinda/2023/ 511/512 dated 06.11.2023,
on point No.10, the condition of STP has been informed,
according to which, it 1is 1locked, the <condition is .very
dilapidated and it is seen that it is closed for a long time and
untreated water of the sewer is being disposed of into adjacent
plot. (Annexure P-3)
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True translated extract of above letter is being reproduced

10 STP may be done in operational | Divisional Engineer (JS): On the spot,
condition and the flow of | STP site was found locked. This site,
sewerage outlet may be done |is in very bad condition on the spot,
correctly. it seems, that it is closed for a long
time. As per the colony residents,
untreated water of sewer 1s Dbeing
disposed off into plot adjacent tc STP
site.

14 By putting bajri and luk afresh | In the colony, present condition of
on the roads of the colony, may | the roads are very bad and the roads
be construction new. are worth repairing.

Similar report has been done in Point No.10 of letter
No.C:A:/B.D.A./Bathinda/2023/ 16-17 dated 02.01.2024. (Annexure
P-4)
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True Translation is being reproduced herein of above letter

10 STP may be done in operational | Divisional Engineer (JS): On the
condition and the flow of |spot, STP site was found locked.
sewerage outlet may be done | This site, is in very bad condition
correctly. on the spot, it seems, that it is

closed for a long time. As per the
colony residents, untreated water
of sewer is being disposed off into
plot adjacent to STP site.

11 By putting bajri and luk|In the colony, present condition of
afresh on the rocads of the|the roads are very bad and the
colony, may be construction |roads are worth repairing.
new.

3) An officer of Zonal Office, Punjab Pollution Control Board,

Bathinda, had wvisited the colony on dated 29.01.2024 and he has

shown the condition of STP in his report,

as mentioned below

(Annexure P-6) :

To check the compliance w.r.t. the decisions of the personal hearing, the colony

was visited by the officer of the Board on 29.01.2024 and it was observed that:-

1.

The STP of the colony was found in abundant condition and wild grass was found gro-vvn in
the STP area. The components of the STP were found rusted and site conditions reveals
that the STP has not been operated since long.

Untreated domestic effluent of the colony is being collected in a collection tank provided by
the colony and same is disposed of onto vacant plot for stagnation within the premises of
the colony. Also, an outlet has been provided for discharge of untreated domestic effluent
into Langeana drain. = ;
Earlier proposed plantation area has been developed into 03 no. residential plots by the °
project proponent and presently no plantation area has been provided for disposal of the

treated wastewater.

Solid waste was found disposed In vacant piot along the drain. No management has been

provided for handling of the solid waste in compliance to the Solid Waste Management

Rules, 2016.

Tt 21§

Court.

clear from the above that the condition of STP of the
colony is very bad and only shoddy things are being done by the
colonizers so as to avoid the fines and penalties of the Hon’ble
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4) As per Point No.1l5 of “No Objection Certificate From
Pollution Angle” No.ZO(BTI)/FDK/ 2010/NOC/12 dated 23.08.2010
for Farid Enclave, (Phase-1),

“The promoter shall develop the land measure 7 kanals for under
plantation area as per karnal technology.” (Annexure P-9)

Similarly, as per Point No.1l5 of “No Objection Certificate From
Pollution Angle” No.ZO(BTI)/FDK/ 2010/NOC/11 dated 23.08.2010
for Farid Enclave, (Phase-2),

“The promoter shall develop the land measure 7 kanals for under
plantation area as per karnal technology.” (Annexure P-10)

According to this, within “Farid Enclave Colony Phase-1 and 27,
it was mandatory was to leave total 7+7 = 14 kanal 1land for
plantation under karnal technology. But an Officer of Zonal
Office Punjab Pollution Control Board, Bathinda had visited the
colony on dated 02.08.2023 and stated in his report that

“5. Plantation area reserved for disposal of treated effluent
has been developed as 03 No. residential plots.”

On 06.03.2024, Respondent No.4 appeared before the Chairman,
Punjab Pollution Control Board to present its side. During the
hearing, the member secretary of the board informed that:

“Further as per the details of the wvisit carried out by
officer (s) of the board on 02.08.2023 and 29.01.2024,
respectively, the STP of the colony was found in aboundant
condition and wild grass was found grown in the STP area, the
component of the STP were found rusted and site condition
revealed that the STP has not been operated since long.
Untreated domestic effluent of the colony is disposed off onto
vacant plot for stagnation within the premises and an outlet has
been provided for discharge of untreated domestic effluent into
Langeana drain. Proposed plantation area has been developed into
03 no.residential plots and presently no plantation area has
been provided for disposal of treated wastewater. No management
has been provided for handling of the solid waste in compliance
to the solid waste management rules, 2016. Moreover, the
partner (s) of the colony failed to submit any written agreement/
legal documents, executed between the partner(s) of the colony
and the Resident Welfare Association (RWA) regarding handing
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over of the colony for its regular operation and maintenance and
as such the reply was found unsatisfactory.” (Annexure P-6)

It is clear from the above that now, within the colony, the
plantation area which has to developed in 14 kanals, that is not
available now. In place of that, a residential unapproved colony
has been built. Apart from this, there is no such written/ legal
agreement has been executed in Dbetween Respondent No.4 and
Resident Welfare Association (RWA), according to which, Resident
Welfare Association (RWA), is responsible for running management
of colony and sewerage management. Therefore, only and only,
Respondent WNo.4 is responsible and authorized to run the
sewerage system of the colony.

Point No.19 and 21 of “No Objection Certificate from Pollution
Angle” No.ZO(BTI)/FDK/2010/NOC/12 Dated 23.08.2010 for Farid
Enclave, (Phase-1) issued by Zonal Office Punjab Pollution
Control Board, Bathinda, also say that: (Annexure P-9)

= TR TOT I ATty

19.The adequacy and efficacy of the sewage treatment plant will be the entire
responsibility of the promoter.

20.The promoter shall properly operate and maintain its sewage treatment plant and
ensure that the treated sewage shall conform to the effluent standards prescribed
by the Board.

21. The promoter shall submit an affidavit to the effect that it shall operate the sewage
treatment plant till it is handed over to any organization.

5) As per point No.37 of “No Objection Certificate from
Pollution Angle” No. ZO(BTI)/FDK/2010/NOC/11 Dated 23.08.2010
for Farid Enclave, (Phase-1) issued by Zonal O0Office Punjab
Pollution Control Board, Bathinda, in case colonizer violates
the terms of the NOC then, this NOC would be canceled. (Annexure
P-10)

27.The Board reserves the right to revoke the consent to establish (NOC) granted 1o
the promoter at any time, in case, the promoter is found violating any of :h[c
conditions of the consent to establish (NOC) granted under Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) A1
1981 for development of residential colony. '
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By not running STP in a proper manner and allocating a colony at
the place of plantation, Respondent No.4 has completely violated
these rules.

6) As per point No.3 of "“No Objection Certificate from
Pollution Angle” No. ZO(BTI)/FDK/2010/NOC/12 Dated 23.08.2010
for Farid Enclave, (Phase-2) (Annexure P-9) issued by Zonal

Office Punjab Pollution Contrecl Board, Bathinda:

“the treated waste water shall conform to the effluent standards
adopted by the Board for such discharges onto 1land for
plantation.”

As per Point No.1l4:

“The promoter shall make arrangement for disposal of the treated
water onto land for irrigation/ plantation in the lawns/ parks
within the premises and one acre additional land outside the
premises and shall not allow it to stagnate anywhere inside or
outside the cclony.”

As per Point No.1l5

“The promoter shall develop the land measure 7 kanals for under
pPlantation area as per karnal technology.”

As per point No.21

“The promoter shall submit an affidavit to the effect that it
shall operate the sewerage treatment plant till it is handed
over to any organization.”

It is clear from the above that it is the responsibility of the
Respondent No.4 to run the STP and needs to give land for
plantation and treated water and solid waste and it is bound to
run this arrangement till that, till the time, it does not hand
over the same to any society. They have not handed over the STP,
to any society and nor to the association. Therefore, for its
arrangement, only they are responsible.

7) On 06.03.2024, Respondent No.4 appeared Dbefore the
Chairman, Punjab Pollution Control Board to present its side.
During the hearing, the member secretary of the board informed
that: (Annexure P-6)
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“Further as per the details of the wvisit carried out by
officer (s) of the board on 02.08.2023 and 29.01.2024,
respectively, the STP of the colony was found in aboundant
condition and wild grass was found grown in the STP area, the
component of the STP were found rusted and site condition
revealed that the STP has not been operated since long.
Untreated domestic effluent of the colony is disposed off onto
vacant plot for stagnation within the premises and an outlet has
been provided for discharge of untreated domestic effluent into
Langeana drain. Proposed plantation area has been developed into
03 no. residential plots and presently no plantation area has
been provided for disposal of treated wastewater. No management
has been provided for handling of the solid waste in compliance
to the solid waste management rules, 2016. Moreover, the
partner (s) of the colony failed to submit any written agreement/
legal documents, executed between the partner(s) of the colony
and the Resident Welfare Association (RWA) regarding handing
over of the colony for its regular operation and maintenance and
as such the reply was found unsatisfactory.”

Keeping in view the above, the Punjab Pollution Board while
taking action under Section 33A of the Water (Prevention &
Control of Pollution) Act, 1974, has put a restriction on
promoters on buying/ selling of plot. The restrictions have been
imposed on the Tehsildar, Faridkot on executing new registries
completely. The Punjab Electricity Board has been restricted
from issuing new electricity connections and the Environment
Engineer, Faridkot has been directed to take 1legal action
against the promoters of colony. (Annexure P-6).

Praxer:

Keeping in view the above facts and circumstances, by praying
most respectfully and humbly, the Hon’ble Court is requested
that:

1) By dismissing the reply filed by the Respondent WNo.4,
necessary action may be brought into compliance against
them.

2) The sewerage plant of the colony may be operated and 14

kanal plantation land may be returned to colony.

3) By the owners of Hotel Shahi Haveli, due to dropping of the
untreated sewerage and waste of their hotel into Langeana
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Drain through colony sewerage, legal action may be taken
against them.

Thanking vyou,
Dated: 06.09.2024
Place: Farid Enclave, Kotkapura Road,
Faridkot (Punjab)-151203

Complainant.....

N 5

Nirmal Singh Chahal
President, Farid Enclave Welfare Society,
Farid Enclave, Kotkapura Road

Faridkot (Punjab)-151203
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afa.3.: 1040 of 2022-23 #®: faridenclavewelfaresociety@gmail.com
Letter No.: .[/L.....;2024 Dated: 11-06-2024
To:
Chairman,
National Green Tribunal,
New Delhi.

Subject: Violation of rules and regulations by colonizers in running
Sewage Treatment Plant of Farid Enclave Colony, Kotakpura Road,

Faridkot.
Sir,

We are residents of Pudda Approved Farid Enclave Colony,
Kotakpura Road, Faridkot. Case No. 665/2023 Nirmal Singh Chahal
vs. State of Punjab and Others regarding sewage treatment of our
colony is pending in the honorable court of NGT. 4 hearings have been
held in this regard in the honorable court and Punjab State, DC, Faridkot
and Punjab Pollution Board, Faridkot have submitted their reports to the
court. In these reports it has been reported that Farid Colonizer, Faridkot
are not running STP in our colony and have sold the plantation land in
the form of illegal colony. In order to comply with the order of the
honorable court and to avoid future punishment, Farid Colonizer,
Faridkot has started the project to restart the abandoned and closed
STP of Farid Enclave Colony Phase-1 and 2, Faridkot. But in this regard,
we want to draw your attention towards the shortcomings in the ongoing

project as it is mare eye-wash to avoid punishment :-

1 The STP of Farid Enclave Colony Phase-1 & 2, Faridkot has been
closed for the last 15 years on the excuse of less sewage wastage after
the construction of STP. Therefore, the drains and digs built at that time
have become very weak and in some places they have cracks (photo
attached). Apart from this, the rest of the machinery has also been
damaged by the weather and rust. But instead of building everything
new and using new material, the colonizers are running it by repairing
the old breakdowns and repainting the rusted machinery. (photo

o fiur yTs- 981 59-21940 Follow us on o @ Farid Enclave Welfare Society
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attached) Thus, even if the STP isl@8rational, it will not be able to run

for a long time due to old shafts and machinery.

2 As the STP does not have any plantation area to discharge the
treated water, it is being piped to the parks and footpaths of the Colony.
But they cannot hold and absorb the whole big volume of treated water
by themselves. Slowly the parks and trees in the colony will also

disappear due to high water stagnation.

3. The pipes being laid to release the treated water from the STP to the
parks and footpaths of the colony are neither of good quality nor they are
being properly excavated and placed at the correct depth. (photo
attached) Putting pipelines into less depth, on the one hand, the rules of
the Punjab government are being violated; on the other hand, there will
be a danger of their breaking quickly.

4. The roads of the colony are also being dug up to accommodate the
pipes that are being laid to release the treated water of the STP. (photo

attached)

5. There is a hotel named Shahi Haveli from SCO 19 to 25 of the colony
and the owners of this hotel using legal loopholes along with some
officials have converted the school premises of the colony into Shahi
Haveli Club, against which we have filed CWP-5183-2024 in the Punjab
and Haryana High Court. But as there is no decision in this regard, the
owners of Shahi Haveli are using the hotel and this club for
parties/functions and as a hotel, which is completely a commercial use.
DC, Faridkot and Punjab Pollution Board, Faridkot have already
mentioned this in their reports. Hotel Shahi Haveli and Shahi Haveli,
Club do not have their own STP and they are dumping all their sewage
waste into the sewage of our colony. Apart from this, we also suspect
that the hotel does not have a grease trap installed in its kitchen. Due to
which all the wastes from the hotel kitchen are also being put directly in
the sewerage of the colony without passing through the grease trap. It is
a violation of the rules. Due to Hotel Shahi Haveli and Shahi Haveli,
Club’s commercial activities additional load is being put on the STP of

the colony.

6. STP of Farid Enclave Colony Phase-1 & 2, Faridkot was constructed
for about 200 houses in both the phases. But by coverting plantation

7. fsans fifw yors- 98159-21940 Follow us on 0 @ Farid Enclave Welfare Society
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area in plots, 35 to 40 more hd@8s have been connected, whose
sewers have also been connected to this STP. This has put more
burden on the STP which is already bearing the burden of sewage
wastes generated due to the commercial activities of Hotel Shahi Haveli
and Shahi Haveli Club. Thus, this STP will be carrying loads beyond its
capacity in the future when the colony is completely full.

7. Al the officials who are coming to the colony to inspect and check the
sewage treatment plant, are not talking to the residents of the colony
about their problems and concerns. They bring along only the colonizers
and the owners of the Hotel Shahi Haveli and leave after visiting STP
with them. No dialogue is being held with the residents of the colony and
no attention is being paid to their problems. Thus there is fear and
apprehension in the minds of the residents of the colony that the reports
prepared by them are also one-sided and biased.

We all colony residents have been fighting a legal battle for our
problems for the past one year. Despite this, not having any discussion
with the colony residents regarding their problems while preparing the
report regarding the colony , is a violation of the legal rights of the colony
residents and a violation of the rules. Therefore, we all the colony
residents, "Farid Enclave Welfare Society, Farid Enclave”, the society of
the colony which takes care of the colony works and the colony, request
you to consider our concerns and our difficulties should also be heard
before giving a decision so that we can be saved from future difficulties.

With thanks

Enclosed:- Above mentioned /\l' rww-/ %
gdle fesade ‘%“B‘e‘."ma mRfec

C\MN %;j/b
M
s

/g;;,///l‘
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Bathinda Development Authority, Bathinda

Subject: Regarding Farid Enclave Phase 1 and Phase 2
Kotkapura Road, District Faridkot

In regard to the above subject, the Hon’ble Additional
Chief Administrator, on dated 1/9/2023, has given orders to
jointly check the spot of subject mentioned site, in regard to
which, in the presence of Divisional Engineer (JS), the spot of
the above colony was checked. On the spot, none of the promoter
colonizer was present. Regarding various complaints of the
colony, the present people available in the field, have
informed, in regard to which, the report related to complaints
regarding JS Wing (Sr.No.8, 10 & 3), is as under:-

1- The water supply is being given to the colony through pipe
after boring near Sirhind/ Rajasthan Feeder, which is being
given supply through OHSR by storing into dig of the
colony. But there is no such tube well is installed in the
colony and OHSR also does not seem in running condition.

2- On the spot, STP site was found locked. This site is in
very bad condition on the spot and it is seen that it is
closed for a long time. According to the colony residents,
untreated waste of sewer is being disposed off into Plots
adjacent to STP site.

3- In regard to rainy water, there is no such road gully has
been made in surroundings of the road and in this connection any
Recharging well seems to be constructed. Apart Ffrom this,
whether the provision regarding road gully/ Recharging well, was
given at the time of awarding estimate/ service plan or not,
there is no such record available in regard.

The above spot report related to JS Wing is presented to you for
further necessary action.

SDE (PH) sd/- DE (PH) Sd/-

eniered at Setial No 75?56.'“.,,1
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P-3
BATHINDA DEVELOPMENT AUTHORITY, BATHINDA
B.D.A. Complex, Bhagu Road, Bathinda
Sh.Pradeep Kumar s/o Sh.Darshan Lal
Through Baba Farid Colonizers Baba Farid Enclave
Kotkapura Road, Faridkot
Sh.Sanjeev Kumar s/o Sh.Hari Chand,
(M/s:Farid Colonizers, Kotkapura Road, Faridkot)
R/o Kamla Street Line, (;‘IXF?},\\.

. i \LJ N A"«‘
Bazar, Faridkot ™ L %
/ < oan ’.?-‘ : ‘-:
/ vAVD i . %, F=

\
Letter No.C:A:/B.D.A./Bathinda/2023/511/512 L f/ _
\1'»!;‘ y -

‘.“ ™, ““a
Dated 06/11/23 NONA)

.

Subject: Regarding Farid Enclave Phase-1 and Phase-2 Faridkot

Under the above subject in regard to the colony, in view of
the complaints given by Farid Enclave Welfare Society, Farid
Enclave, Kotkapura Road, Faridkot, the office has received
report from the field staff, which is as under: -

S. Complaint Report of D.T.P (Faridkot)/ Divisional
No. Engineer (JS and Civil)/ J.E. (Licensing)
6 Illegal possession done |J.E. Licensing:- As per report, the

on service lane (common | service lane, in between SCO 19 to 24 and
path) in between SCO 19 | Plot No.10l, by installing gate to that
to 24 and Plot No.101, | street/ service lane, is being used to
may be got released. keep goods/ kitchen goods, whereas as per
the map, it is shown as service lane.

Divisional Engineer (Civil):

Service lane is closed by putting a gate.
7 Copy of C.L.U. may be|J.E. Licensing: - Farid Phase 2, as per
given for wusing Plot |map, Plot No.101 is being used to keep the
No.101l, 102 and 103 as|goods of resort/ kitchen etc. Apart from
a commercial place this, by constructing boundary of Plot
No.102 and Plot No.103 separately, is
being used separately with Dustan Hotel,
whereas Plot No.102, 103 are part of Phase
2 Farid Enclave.

< //) AHested

' / ‘
/hJ'q;m"o¢7,:poQA4
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/ 8 Out of the water | Divisional Engineer (JS): As per report,

/ supplied to the colony, | the water supply is being given to the
/ external and internal | colony through pipe near Sirhind/
obtained illegal | Rajasthan Feeder, which is after being
connections, may be | stored into dig built in the colony,

closed. through O.H.S.R. supply is being given to

the houses. But it is does not seem to
install any tube well within the colony
and O.H.S.R., also does not seem into
running condition.

10 |STP may be done in|Divisional Engineer (JS): On the spot, STP

operational condition | site was found locked. This site, is in
and the flow of | very bad condition on the spot, it seems,
Sewerage outlet may be | that it is closed for a long time. As per
done correctly. the colony residents, untreated water of

sewer is being disposed off into plot
adjacent to STP site.

11 By putting bajri and|In the colony, present condition of the
luk afresh on the roads | roads are very bad and the roads are worth
of the colony, may be repairing.

construction new. B
Necessary arrangements |In regard to sanitation of rainy water in
.. "|Mmade be got done for | the colony, there does not seem any Road
LA _jft}'re\ sanitation of rainy|Gully in surrounding of the road and also

water none of the recharging well seems to be
A {:*;\». constructed in regard. Apart from this
bt i whether the provision regarding Road
b8 Gully/ Recharging Well was given at the

time of Estimate/ Service Plan or not,
there is no such record available in this

| regard. B
In the entire colony, |In the surroundings of road of the colony,
- toe wall may be | toe wall/ curve are not installed.
constructed along with
the roads.

Therefore, you are written that by removing the
irregularities found in accordance with the above report
immediately, your clarification in writing may be presented by
appearing personally into this office to the undersigned till
dated 09.11.2023. Along with this, the maintenance of parks and
cleaning of vacant plots, may be got done.

Sd/-
Entered at Serial NO. L&

£

Dﬁemlngﬁ?y7wzf Chief Administrator,
_(r}erﬁﬁc:d that this is true & correct
ranslation in English of the original "
in Punjabi/Hjrdi producé\fbefors ma. BDA, Bathinda

HKulfiip Singh

SE//% AMestel Notary ot

Faridkot
,»\1:,W*aq// igiig 11 SEP 2024
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BATHINDA DEVELOPMENT AUTHORITY, BATHINDA
B.D.A. Complex, Bhagu Road, Bathinda

sh.Pradeep Kumar s/o Sh.Darshan Lal
Through Baba Farid Colonizers Baba Farid Enclave

Kotkapura Road, Faridkot

Sh.Sanjeev Kumar s/o Sh.Hari Chand,
(M/s:Farid Colonizers, Kotkapura Road, Faridkot)
R/o Kamla Street Line,

Bazar, Faridkot

Letter No.C:A:/B.D.A./Bathinda/2023/16-17
Dated 2/1/24

Subject: Regarding Farid Enclave Phase-l and Phase-2 Faridkot

Ref.: Regarding this office Letter No.511-512 dated;
06.11.2023

Under the above subject regarding the colony, in view of
complaints given by Farid Enclave Welfare Society, Farid Enclave,
Kotkapura Road, Faridkot, the office in view of report from the
field staff, vide letter under reference, you were written that in
accordance with the reports of the field staff, by removing the
irregularities found, present your clarification 1in writing by
appearing personally to this office to the undersigned on dated

09.11.2023. But you have not presented any clarification +till
date.

Therefore, the competent officer, in view of the
received again, you are written  that by
irregularities found in accordance with the above report
immediately, your clarification in writing may be presented by

appearing personally into this office to the undersigned as soon
as possible.

orders
removing the

S. Complaint Report of D.T.P (Faridkot) / Divisional
No. Engineer (JS and Civil)/ J.E. (Licensing)
5 Illegal ©possession done | J.E. Licensing:- As ]
: per report
on park and parking in port, on the spot,

the place facing park and parking is being
used for commercial purpose by ‘construéting
shed for resort and on the place, on the spot
on one part of it, bathrooms are constructed.
Apart from this, along with SCO No.24

approved place left for Toilet/ Bathrooﬁ a;
per map, that is being used within the resort.

front of SCO 19 to 24 may
be removed.

B2

/’\1,’7//' 09~ 2 o2y
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possession

F 4 6 Illegal done | J.E. Licensing:- As per report, the service
4 on service lane (common | lane, in between SCO 19 to 24 and Plot No.101,
path) in between SCO 19 by installing gate to that street/ sgervice
to 24 and Plot No.1l0l, | lane, is being used to keep goods/ kitchen
may be got released. goods, whereas as per the map, it is shown as
service lane.
Divisional Engineer (Civil):
Service lane is closed by putting a gate.
7 Copy of C.L.U. may be|J.E. Licensing: - Farid Phase 2, as per map,
given for using Plot | Plot No.10l1 is being used to keep the goods of
No.101, 102 and 103 as a | resort/ kitchen etc. Apart from this, by

commercial place

constructing boundary of Plot No.102 and Plot
No.103 separately, is being used separately

be closed.

with Dustan Hotel, whereas Plot No.102, 103
are part of Phase 2 Farid Enclave.

8 Out of the water supplied | Divisional Engineer (JS): As per report, the
to the colony, external |water supply is being given to the colony
and internal obtained | through pipe near Sirhind/ Rajasthan Feeder,
illegal connections, may |which is after being stored into dig built in

the colony, through O0.H.S.R. supply is being
given to the houses. But it is does not seem
to install any tube well within the colony and

be got done

O.H.S5.R., also does not seem into running
condition.

10 STP may be done in | Divisional Engineer (JS): On the spot,  STP
operational condition and | site was found locked. This site, is in very
the flow of sewerage | bad condition on the spot, it seems, that it
outlet may be done | is closed for a long time. As per the colony
correctly. residents, untreated water of sewer is being

disposed off into plot adjacent to STP site.

11 By putting bajri and luk |In the colony, present condition of the roads
afresh on the roads of| are very bad and the roads are worth
the colony, may be | repairing.
construction new.

12 Maintenance of parks may

[Necessary arrangements
a be got done for the
anitation of rainy water

*\

5

In regard to sanitation of rainy water in the
colony, there does not seem any Reoad Gully in
surrounding of the road and also none of the
recharging well seems to be constructed in
regard. Apart from this whether the provision
regarding Road Gully/ Recharging Well was
given at the time of Estimate/ Service Plan or

not, there is no such record available in this
regard.

In the entire colony, toe

In the surroundings of road of the colony,

Das. A

toe
wall may be constructed |wall/ curve are not installed.
along with the roads.
—inigred si Seial No. TL5 Certified that this is trus & correct
e Trenstation in English of the original
- 3 0Ny In PunjabifHdi producgipefore me. sd/-

At
st

H{lin Singh Chief Administrator,
Advocate

Notary Public BDA, Bathinda
oaridiont

11 SEP 2024
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— Revdennil ( shony n-dy"lmlfﬂbu'lfiw 14l
: ”%@“ PUNJAB POLLUTION CONTROL BOARD | \l;, LiFE

Zonal Office, Street No 12, Power House Road, Bathinda i ‘.‘/ Y Hag ’.r:",’
G4

No. Registered | Dated

10

M/s Fand Coloniz
Reswdential Colony namery *Fand Enclave’ (Phase -1 & 2),
Kothapura Road, Distt. Faridkot.

Subject: Proceedings of the personal hearing given to M/s Farid Colonlu:‘,
Residential Colony namely 'Farid Enclave’ (Phase-1 :bz};hemu eul:bu
Road, Distt. Faridkot u/s 33-A of the Water Act, 1974 by

Secretary of the Board on 06.03.2024.

The following were present:

From Board's side:

Lr. Rahosh Kumar, SEE, 2O, Bathinda /
fr Rudy Siahy, EE, 2O, BTI

Fram Colony side:

Sh. Sameev Kumar, Partner

S, Pargeep Kumar, Partner e
S Viramjeat Singh, Partner R T

oF

Sn. Darehan Garg, Consultant - W B

L s S

It was bmught out ﬁxat the pro;ect proponent has obtamed *consent to operate’
ol the Board under the prowsaons of Wat;.r(Pre\eennon & Control of Pollution) Act, 1574 for
suveiogpment of residential coiony m an area of 9. 83? acm (phasel) on 30.08.2012 (vaid

LRl 2013) and further ex!;ended upto 30. 09 2018. _
: Thereaﬂer, me p:cJect propOnent faned to obtam extansion in the vaudty of

. ‘.on&e.m to operate’ under tne water‘_ Prevennon & Control of Pollution) Act, 1974 for Pase-l

o uic colony. 5 ' o ;

A conwlamt’was recel\.r'ed regarding unscientific cisposal of wastaviater and

regarding cperation of hotel-cum-restaurant in the premises of the colony.

"The colony was vusated by the officer of the Board on 02.08. 2023 and it was
ghserved that: -

1. The colony consisting of Farid Endave (Phase-1) in an area of 9.8 aaes and Fand Enclave
{Phase-2) in an area of 9.5 acres is in operation on Kotkapura Road, Faridket, vathout any
bifurcation.

2. Apprex. 50 no. houses have been constructed and occupied alongwith 15 no. SCOs. The
colonizer -has constructed an establishment in the name& style of ws Haveti Qlub’
consisting of 12 no. rooms for party/ rent purpose, within the premises. '

3. SIP installed was found in abundant condition and wild grass was found grown in the STP
area. The components of the ST P were rusted and a5-per site :

mr me STF has not been operat,ec sznce' :

1t Qan be re«eas-:d

ja 5h 66 W
w: L8hifal Baais

FARIDKOF
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Rr\mmlml Colony naAMme

| " e !
Y. Domestic effluent of the colony is col|1c8531 a man ho ’ -
area for stagnation- ,

nside the colony and wae
an outict o

disposed off onto the vacant plot of 1.5 kand
a drain.

untreated domes L into Langcan ‘
tic effluent of the colony |')l0Vld!3dl een dcvclopcd 25 03 no.

5. Plantation area reserved for disposal of treated effluent has

residential plots, o
. A of the Water
The project proponent/colony was issued MOHe ufs 33

(Prevention & Control of Pollution) Act, 1974 alongwith an opportunity

before the Chief Environmental Engineer (B) of the Board on 18.09.2023 &

one from the colony attended the said hearings. A
Another opportunity of personal hearing Was afforded to ("¢ ProsEE

.10.2023,
proponent/colony before the Chief Environmental Engineer (B) of the Board on 16 |
pmit the requisite

of pcrsonal hearing
03.10.2073, but r7

wherein the project proponent requested for some time period 0 <0
documents in the matter.

The matter was considered and another opportunity of pe
afforded to the project proponent / colony on 30.10.2023, however again no one from the
colony attended the said hearing. After considering, the material facts of record file, it was
decided by the Chief Environmental Engineer (B) that:-

{. The project proponent will ensure to operate its STP regularly & scientifically to achieve the
effluent standards at all times.

The project proponent will provide adequate disposal arrangements for the treated domestic
effluent and no treated/untreated effluent will be discharged into drain or onto land for

rsonal hearing was

N

stagnation.

3. The project proponent will apply for obtaining consents to operate of the Board under the
Water Act, 1974 & Air Act, 1981 for phase-I & phase-II of the colony, within one month.

4. Environmental Engineer, Regional Office, Faridkot shall visit the colony within one month
and process the 'consent to operate' applications to be applied by the project proponent
under the Water Act, 1974 & Air Act, 1981, on merits.

To check the compliance w.r.t. the decisions of the personal hearing, the colony
was visited by the officer of the Board on 29.01.2024 and it was observed that:-

1. The STP of the colony was found in abundant condition and wild grass was found gro'w.n in
the STP area. The components of the STP were found rusted and site conditions reveals
that the STP has not been operated since long.

2. Untreated domestic effluent of the colony is being collected in a collection tank provided by
the colony and same Is disposed of onto vacant plot for stagnation within the premises of

e - the colony. Also, an outlet has been provided for discharge of untreated domestic effluent
16= = into Langeana drain. '
= .
I & _§ 3. Earlier proposed plantation area has been developed into 03 no. residential plots by the
€ - }5 project proponent and presently no plantation area has been provided for disposal of the
’ 3 ﬁ treated wastewater,
=0 i
5:, § 4. Solid waste was found disposed In vacant plot along the drain. No management has been
W55 provided for handling of the solid i
was waste in compliance to the Solid Waste Management
2 §$ Rules, 2016.
o8
LD
o L \.v_‘ Ve
. W,

!

Rt
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1 84 Revidential Coloay samely "Favid Foclavc” (Phawe 142,
The project promoter is violating the &omms of the Water Act, 19/4 and also

fAIA 1o comply with the decisions of the personal hearing dated 30.10.2023.
1Uis pertinent to mention here that 0.A. No. 665 of 2023 has been filed before
e Honble National Green Tribunal by Sh. Nimal Singh Chahal complaining that ‘Fand
Encave. Kothapura Road, Fanidkot, Punjab is operating In violation to the Environmental
Nt The State of Punjab through Chief Secretary, Gowt. of Punjab, District Magstrate,

Fandhot and PPCB have been impleaded as respondent no. 1 to 3. The reply/response has been
Caaht within 02 months and the matter is listed for hearing before the Honble NGT on

13.03.2024.
In view of violations mentioned above, notice u/s 33-A of the Water (Prevention
N control of Pollution) Act, 1974 has been issued to the project proponent of the colony

dk‘.f‘g\\'l‘h an opporty Inity of Wa' hearing before the Chairman of the Board on 06.03.2024
vide Board's lelter no. 951 dated 26.02.2024, which was rescheduled before the Member

Saaotary of the Board on the same date i.e. 06.03.2024 vide Board's letter no. 1033 dated

05.03.20™4 due to administrative reasons.

During hearing, the Partners of the colony submitted written reply to the notice
issuod by the Board and the same was taken on record. The Partners and their consultant
reftor ated the same facts as mentioned in reply and stated as under:-

1 The project was developed in the year 2005 and was completed in 2017. There were 2
phases of the project in which first phase was to develop 9.8 acres and 2nd phase was
1o develop 9.5 acres. We have developed only plotted colony. We had sold vacant plots
to the buyers and were not involved in any kind of construction.

Till now, in total developed colony (Both the phases), 49 houses have been constructed

out of which 42 are occupied with around 148 residents and 15 SCO were constructed

but none of them is running regularly and 1 hotel plus restaurant is operational under
the name of M/s Haveli Club. We had sold the plot reserved for the hotel to Haveli Club
and now, that is a different entity which is being operated by the different management.

We have no any link over the hotel/restaurant.

3. Total water consumption for the colony is around 25-30 KLD which generates effluent of
around 20-25 KLD. We had prepared the Septic tank as the primary treatment and had
installed (in 2012) the STP of 200 KLD expecting the higher occupancy and as per the
regulations by PPCB. Due to insufficient effluent, we could not operate the STP. Due to
only 10-15 % of the effluent. So, after the primary treatment, effluent is being disposed-
off on the plantation area developed alongside the roads and green belt developed for
the colony. Plantation area is still reserved for the proper disposal of the effiuent.

1. There s no pipeline connecting the domestic effluent of the colony to the drain.

5. Moreover, we had completed our colony in 2017 and had handed over the colony to
PUDA in March, 2017 with Registries for the roads and other common areas has becn
transferred to PUDA Registry No. 4141 dated 17.03.2017 for Phase -1 & Registry
o 1174 dated 17.03.2017 for Phase ~II and PUDA issued us the Completion Certifcate
o C/BDA/BTI/ 201712358-61 Dated 28.04.2017 for Phase —I & Completion Certficate
o. CYBDAVBTI/ 2017/3885-87 Dated 29.04.2017 for PhasE¥NMDR

80% of the security and 20% is pending. Asslt

1]

[~ — —
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b In Sep, 2071, Farid Enclave Wellare Soctety was

g o Nemal Singh Chahat From this date, well

peing mrn%"’"”’

are ey ity & roGpOr ot

ations of e
management of sold waste, waete water, piantation. and the 0perator

tyy the welfare society 104
nns of the a0ty

, hich figneis arn
Separate hank accouynt has been sot gp

arrs

colinctord feam the ,,,‘M,. for the "’Q\llaf ,Kywat

aaun tHe Tane
DAVTenaty rr\oayd,nu WNY CYPONSOS e made a ﬂ“'_-:ak" !{ r]{')? uqn nej 4
v imente 1 the wellare VX";’V

During heanng, | was delberated by the Member Secre il
that the ot proponent obtaned consent to operate under the water
Control of Polighion) Act, 1974 only for phase-l of the colony yhich was 30
A NG 2018 and thereafter failed to obtain consent to operate under the said Act

ed without obtaning 7ors

imase 11 of the colony has been established/commission
poliution) Act 1H7

c-tani<h operate under the Water (Prevention & Control of

A Prevention & Control of Pollution) Act, 1981. Further as per the details of the vist o
ot by officer(s) of the Board on 02.08.2023 and 29.01.2024, respectively, the ST# o7 77
the ST

coiomy was found in abundant condition and wild grass vias found grown in
“n corponent of the STP were found rusted and the site condition revealed thet the S 7
nas ~ ¢ heen operated since long. Untreated domestic effluent of the colony Is disposec
.~1c vacant piot for stagnation within the premises and an outlet has been providcs ©
discharge of untreated domestic effluent into Langeana drain. Proposed plantation drea 2s
been developed into 03 no. residential plots and presently no plantation area

orovidec for disposal of the treated wastewater. No management has been p-0

bas peen
vider f

es,

handiing of the solid waste in compliance to the Solid Waste Management Rui
Moreover, the partner(s) of the colony failed to submit any written agreement o
document executed between the partner(s) of the colony and the Resident Weitare
Asscaton (RWA’)r'*:@éarding handing over of the colony for its regular operator and -
mantenance and :s#f;’ucﬁ the reply was found fully unsatisfactory.

After hearing the Partners of the colony as well as the officers or the Boarc e
ronsicenng the material aspects in view of environmental norms, the Member Secretany of
the Board decided to 1ssue various directions by invoking the provisions of section 33 \ of
the Water (Prevention & Control of Pollution) Act, 1974 as under:-

Tc t* ¢ project proponent not to sell any vacant residential / commercial plot or construct
sing project or construct any house on the plot allocatea for

any house under group hou
nsion within the premises of colonies or shat: not

construction of house or make any expa
get released any electric power connection from PSPCL for newly constructed house,

where no occupancy has been given.
J. To PSPCL authorities not to release any new electric power connection to any house

commercial shop / building already constructed or being constructed within the premises
of the project without no objection certificate and/or valid consent to operate under the
provisions of Water Act, 1974 of PPCB,

3. To the Punjab Urban Planning & Development Authority to cancel the license issued lo
the nroject promoter for development of residential colony.
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Residential Colony numely *Farid Enclave’ (Phase 18 2),

Tothe S i
ub Registrar - cum - Tehsildar, Faridkot not to register any sale deed pertaining

1o the residential colony,
Environmental Engineer, Regional Office, Faridkot is directed to initiate legal action
against the project proponent(s)responsible for day to day gperation. of the colony for
violation of the provisions of the Water (Prevention & Control of Pollution)Act, 1974 for
Operation without STP and valid consent of the Board.

You are requested to ensure the compliance of the above decisions of the

Personal hearing,

—_ sl T
Environmental Engineer (ZB)
For Member Secretary, PPCB

Endst. No. __|06] Dated_ﬁé’&’ﬁlﬁ_ﬁy

A copy of the above is forwarded to the Environmental Engineer, Punjab

Pollution Control Board, Regional Office, Faridkot for information and requested to ensure the
compliance of decision of hearing within stipulated period.

s
/i'@f/'»\qﬁw
306\
AL Environmental Engineer (ZB)
I EEAG 7 ~~—__ For Member Secretary, PPCB
I \‘\\ N
T;\ﬁ \;” | 1(3(“ \\| \
Y~ , !l‘ Q}UF Co '
n};)ﬂ/ . s
Asstt Snvronmental Enginosy

Punjab Pollution Control Bsard
Reqional Office FARIDKOT

sl
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e'¥lelfare Society

<

Farid Enclave, Kotkapura Road, Faridkot(PB)-151 203

Reg No.: 1040 of 2022-23

Ll

Email: faridenclavewelfaresociety@gmail.com

yars:
A.foons fiw sfos
98159-21940

&y yas:
A, g fiw 597
94631-13522

HAGT:
AUl fiw Hg
99889-95454

€y nndt:
A.Guen fiw aoF
97793-00424

Aa3q9:

A. o fRu
89683-60301

8y Faza:
A. goen fRw

98141-31916

Nug o AEUEY:
7. ez fiwr
97'796-00352

Nug s ASTad:
A. gofts fiw

98725-06412

'aT aH AGTR:

®. gafdes fiw

99141-28653

Dated: 17-07-2023

Letter No.: 64/2023
To:
Chairman,
National Green Tribunal,
New Delhi.

Subject: No Sewerage Treatment Plant in PUDA Approved Colony and wastage is disbursing in a
water body and illegal houses sold by colonisers.

Respected,
According to above said subject, we are the residents of Farid Enclave Colony,

Road, Faridkot, Punjab. It is a PUDA approved colony and established around 2004-05.

According to PUDA norms, there must be a Sewerage Treatment Plant in a colony and a
green belt in which all the wastage of STP will be disbursed.

In this colony, a STP plant and a green belt was present. But as the time passed, STP never
worked. We are around 60 houses here. As the STP not working, the sewerage has gone
overflowed many times.{Snaps attached)

We have filed complaints regarding this with local authorities, PUDA, BDA Bathinda and also
with colonizers. But no one give attention to our complaints. We have to clean the choked

Kotkapura

sewerage from a private person and all the expenses bear by us.
Now the area of green belt that left for the wastage of STP wastage and treated water is
converted into a colony. Colonizers have sold that place and now no green belt and land for

treated water of STP and wastage of STP is present.
Colonizers lay down a pipe for the sewerage water and disburse the whole sewerage material

into a nearby water body without treating it. Thus they are polluting a water body also.

There is a Hotel Shahi Haveli in the SCO's of the colony. They organized kitty parties and
marriage functions in it. As per norms there should be a different STP for Hotel and Marriage
Palace. But they don’t have separate STP for their commercial use. For 2 Hotel a Grease Trap also
be present if there is a kitchen in a Hotel. But there is no grease trap present. All the sewerage
wastage of Hotel Shahi Haveli and wastage of Kitchen of Hotel Shahi Haveli disbursed in colony
sewerage. So there is very bad smell present in the colony environment.,

Now the owners of Hotel Shahi Haveli are trying to expand the hotel and they are converted a
school building of colony into Hotel/Club, There are 13 to 14 rooms present in the school that are
converting into hotel rooms with attached bathroom.(Snaps Attached) The wastage of this also
be disbursed in the colony sewerage. They did not obtain any NOC regarding this from Pollution

Control Board.
We all the colony members urge you to look up in this matter and put the culprits behind the

bars.
Thank You.

Endorsement No. 65-66/2023 Dated: 17-07-2023

Copy To:-
1. Punjab Pollution Control Board, Patiala

2. Pollution Control Board, Faridkot

e sdeze

Pollrsrid

gdle fesade Soom@ HRfEdy

Ay éfl!?

O
MM M —— },//{
M @Follow us on @ @ Farid Enclave Welfare Society
fage 16 <
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Condition of STP of Colony

(¥ Scanned with OKEN Scanner



@ <A ferane Tvana prfed @@

A 140 8 0001

Condition of Swerage of Colony
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Cleaning of Swerage Done Privately by Colony Residents
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"Pottution CofiolBaRsg
Regional Office P0G,

PUNJAB PO+ e
s KBTION ConTRo,

Zonal Office
T v LB )
O 2 Ower Hoyse Road, BathindaOARD
Zo!BTi"WPClzmz’F- D |
4 Da:e of Issyue 3008.2012
5 ‘
" e - ? of expiry - 28 02 2013
. } - Sanjeev Mitta|
i Eee Details Rs. 7500/- vige R
ared . No. 32/3261 dated 11.07.2012

Residential colon i

y developed in 9 837 acres
" consent to operate U/s 25/26 of the Water Act, 1974 for di
& 'gut of premises of M/s Farid Colonizers, ’ :

_ scharge of effluent(s) arising
lph,se-n. Kotkapura, Distt. Faridkot.

Residential colony namely ‘Farid Enclave’

Reference to your application for cons
ent of the Board to operate outlet to disch
Nsewage eﬂ}uegt(tso) :::;5/25 ?:1 the Water (Preygnlion & Control of Pollution) Act, 1974 $gua;?:
by authorized arge the effluent(s) arising out of the premises of residential colony at
ll;: ra. Distt. Faridkot subject to the following conditions:-
K The consent |s_|ssued for the discharge of effluents as per details given below from the
i mises of the industry through the out-let(s) authorized by the Board:

o, | Description Quantity (KLD) Mode of final disposal
o | maximum
,//_,_——-r i
"DOMESTIC 47 Onto land for plantation after common STP
' EFFLUENT with M/s Farid Enclave (Phase-ll). ]

THIS CONSENT IS NOT VALID FOR GETTING POWER LOAD FROM THE PSPCL OR FO
ETTING LOAN FROM THE FINANCIAL INSTITUTIONS.

The effluent discharged through the authorized outlet shall conform to the standards
escribed DY the Board as per Board's Notifications issued from time to time for such

discharges-

The promoter shall regularly operate and maintain the sewage treatment facilities to ensure

" thatthe treated effluent conforms to the standards laid down by the Board for such discharges.

i) The promoter shall apply for renewal of consent before expiry of the consent.

i) The issuance of this cqnsent. qces not convey any property right in either real or personal
property, or any exclus&ye privileges, nor it authorize any injury to private property or any
invasion of personal rights, nor any infringement of Cenjrat=State or Local Laws or
Regulations. ' ]

iii) The consent does not authorize or approve the constructfo hysicgl structures or
facilities for undertaking of any work in any natural water chyrge.

iv) Nothing in this consent shall be deemed to preclude the a 7
relieve the applicant from any responsibilities, liabilities orpenalties ta Q’
is or may be subjected under this or any other Act.

v) During the period beginning from the date of issuance and the oate of expiration of this
consent, the applicant shall not discharge floating solids or visible foam.

§ Any amendments/revisions made by the Board in the tolerance limits for discharges shall be

applicable to the colony from the date of such amendments/revisions

" The authorized outlet and mode of disposal shall not be changed without the prior written
permission of the Board.

8 The promoter shall not use any unauthorized out-let(s) for discharging sewage from its
premises. All unauthorized outlets shall be connected to the authorized outlet within one month

| fom the date of issue of this consent.

- The promoter shall provide septic tank of adequate capacity to take care of the population upto
30 persons due to lesser capacity in the beginning. The sewage treatment plant full capacity
shallalso be provided simultaneously alongwith the aforesaid septic tank.

- Any upset conditions in the premises of the residential colony, which is likely to result in
:”e'rlsed effluent and/or result in violation of the standards laid down by the Board shall be
Fm to the Environmental Engineer, Punjab Pollution Control Board, Regional Office,

- andig through fax under intimation to the Board failing which any stoppage gnd upset

v S that come to the notice of the Boardits officers, will be deemed to be intentional

IMB the conditions of consent.
ound water retaining structures shall be lined with an impervious layer so as o

e;s;age and contamination of sub-soil/water. _ ' o

%mianceon-or bye pass of any discharge from iacilitie§ utillze?d_ by the applicant to maintain
i) rew'th the terms and conditions of this consent is prohibited except.

(i) Where ““aVOIdéble to prevent loss of life or some property damage or e
e Excessive storm drainage or run off would damage facilities necessary 0”
OMpliance with terms and conditions of this consent. The applicant sha
. inlateiy notify the consent issuing authority in writing of each such diversion 2Or bye-
accordance with the procedure specified above. Contd.......&:

vy

h the applicant

42
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l"\"'“‘w shall ensure that no water pollution problem or public. NUISANCe 18 Craatad i 4 \
e o discharge of effluents from s premises ”

L
P gea de!
yomote shall make proper atrangement for disposal of the effluent into public, sawer «

4 )

TN;\‘N““M’ that no stagnation occurs inside and outside tha rasidantial colony

et imoter shall make necessary and adequate arrangaments {o hold back the affiuent i,
1 i Af farlure of treatment system
TR
o l"\"”“‘wl shall subnut the performance study of the sewage treatment facilitins within tu
™ after the commissioning of the project

\,\lh.

M amoter shall install separate energy meter for its sewage treatment plant and maintamn
e ecord on daily basis of consumplion of energy for the running and maintenance of sewage
lant
aatment P
w adequacy and efficacy of the sewage treatment plant will be the entire responsibility of the
.-\_"J\\te' . .
: pmmoter shall submit an aff_udavut to the effect that it shall operate the sewage treatment
pant pll it 1s handed over to Municipal Council or any other party with the prior approval of the

rd ‘

» promoter shall proyude terminal manhole at the end of collecting system and a manhole

) psteam of final outlet (s) out of the complex for measurement of flow and for taking samples
omoter shall for the purpose of measuring and recording the quantity of water

wnsumed, aﬁyx meters of such standards at such places as approved by the Environmental

gngneer. punjab Pollution Control Board, Regional office, Faridkot.

equate water supply gnd sewerage facilities will be provided to all the users of the

residential colony and entire sewage be collected at a single place before its treatment and

jsposal ,

e promoter shal! furnish returns of water consumption as required u/s 5 of Water (Prevention
control of Pollutpon) Cess Act, 1977 and comply with the isi i
:Control of Pollution) Gess Act. 1977, y provisions of the Water (Prevention
The promoter shall adopt g.sunable m‘anag.ement system for collection, treatment and disposal
of sold wa'(s)te as per provisions contained in Municipal Solid Waste (Management & Handling)

Rules. 2000.
x The promoter shall ensure tlja.t the solid waste shall be collected, segregated, treated and
disposed off as per the provisions of the Municipal Solid Waste~Management & Handling)

Rules, 2000. ‘ .
The promoter shall obtain the authorization under Muy o

Handiing) Rules, 2000, (if applicable) and dispose off solif
complex to the satisfactions of the Board. ‘
b The promoter shall submit the compliance report of consent
L that adequate arrangements for treatment & disposal of séiay
made

The promoter shall develop green belt as per the approved by laws of PUDA/Deptt. of Local

Self Gowvt.
The promoter shall develop sufficient land for the disposal of its domestic effluent onto land for
plantation as proposed earlier while obtaining the consent to establish. It shall ensure that the
said plantation area is maintained properly and regularly and no stagnation is occurred
anywhere anytime.
§0. The project proponent will develop 15 m wide green belt towards the air polluting industries as
per the drawing approved by the Chief Town Planner, Punjab during this period.
- The project proponent shall make suitable arrangement for collection, treatment and disposal
: of Solid Waste as per the rules during this period and dispose of the solid waste with Municipal
L Council, Faridkot, .
® The project proponent shall submit an affidavit within one month to the effect that the project
. Poponent will be responsible for the operation of sewage treatment plant and disposal of
, ';:ﬁed sewage and collection, transportation and disposal of solid waste alongwith payment of
;810 the Board until the project is handed over to local body department. o
%B&afd reserves the right to revoke this consen_t_granted to the promoter at any time, in

. & promoter is found violating any of the conditions of this consent and/or the provisions

Water (Prevention & Control of Pollution) Act, 1974 as amended time to time.

agte (Management &
henerated from the

<
¢ Qhe Board to ensure
6lid waste have been

o = la,

b NS,

Renon2

Pynjab Pollution o)

; ‘3.7 /2.
Environmenta Engg eeér,
For Senior Environmental nglpeer,
Coay o on e Zonal Office, Bathinda.
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~~ PUNJAB POLLUTION CONTROL BOARD

Zonal Office, Street No. 12, Power House Road, Bathinda.

I -

- .p.xo ZO/BTIANPC/2012/F- ‘23\4 Date of Issue, - 30082012

Date of expiry : 28 02.2013

Sh. Pardeep Kumar
Rs. 7500/- vide R. No. 35/3261 dated 11 07.2012

Residential colony developed in 9.881 acres

name of the Partner.
Consent Fee Details
Type of Project .
sub: Consent to operate uls 25/26 of the Water Act, 1974 for discharge of effluent(s) arising
o out of premises of M/s Baba Farid Colonizers, Residential colony namely ‘Farid
Enclave’ (Phase-ll), Kotkapura, Distt. Faridkot.

Reference to your application for consent of the Board to operate outlet to discharge

the sewage effluent(s) u/s 25/26 of the Water (Prevention & Control of Ppllutnon) Act, 1974. You are.
hereby. authorized to discharge the effluent(s) arising out of the premises of residential colony at

Kotkapura. Distt. Faridkot subject to the following conditions:- . .
1 The consent is issued for the discharge of effluents as per details given below from the

premises of the indust through the out-let(s) authorized by the Board: o
Quantity (KLD) | Mode of final disposal

sr. | Description
_No_ maximum e TR
1.  DOMESTIC 53 Onto land for plantation after common STP
- | EFFLUENT with M/s Farid Enclave Phase-l).

)P, THIS CONSENT IS NOT VALID FOR GETTING SOWER LOAD FROM THE PSPCL OR FOR

GETTING LOAN FROM THE FINANCIAL INSTITUTIONS.

3. The effluent discharged through the authorized outlet shall conform to the standards
prescribed by the Board as per Board's Notifications issued from time to time for such
discharges.

4. The promoter shall regularly operate and maintain the sewage treatment facilities to ensure
that the treated effluent conforms to the standards laid down by the Board for such discharges.

5. i) The promoter shall apply for renewal of consent before expiry of the consent.

ii) The issuance of this consent does not convey any p ~ight in either real or personal
property, or any exclusive privileges, nor it authonZe quy\jo private property or any
invasion of personal rights, nor any infringg of_Cenfral\ State or Local Laws or

relieve the applicant from any responsibilities,
is or may be subjected under this or any other Act.

v) During the period beginning from the date of issuance and the date of expiration of this
i _consent, the applicant shall not discharge floating solids or visible foam.
%5- Any amendments/revisions made by the Board in the tolerance limits for discharges shall be

applicable to the colony from the date of such amendments/revisions.
7. The authorized outlet and mode of disposal shall not be changed without the prior written

permission of the Board.
; 8. The promoter shall not use any unauthorized out-let(s) for discharging sewage from its
i premises. All unauthorized outlets shall be connected to the authorized outlet within one month
from the date of issue of this consent.
The promoter shall provide septic tank of adequate capacity to take care of the the population
upto 300 persons due to lesser capacity in the beginning. The sewage treatment plant full
capacity shall also be provided simultaneously alongwith-the aforesaid septic tank.
Any upset conditions in the premises of the residential colony, which is likely to result in
‘rZCreased effluent and/or result in violation of the standards laid down by the Board shall be
Faﬁ?&ed to the EnvironmentaI.Engineer. Punjab Pallution Coptrol Board, Regional Office,
Condium through fax under intimation to the Bqard failing \f{hlch any stoppage and upset
v,lolanoons that come to the notice of the Board/its officers. will be deemed to be intentional
i) n of the conditions of consent.

I
~ avo::‘“:e@round water retaining structures shall be lined with an impervious layer sQ as to
R The diveep?ge and contamination of sub-soil/water.
comep ErSiON or bye pass of any discharge from facilities utilized by the applicant to mai@?‘\/}

mpli .
i Dha;::;e with the_ terms and conditions of this consent is prohibited except. <y Savmonments! ~—
i) ere unavoidable to prevent loss of life or some property damage or (i ,~.ab Daffitins “arieal §as )
COm;leiasxces§ive storm drainage or run off would damage facilities ‘megessary’ far .. o
notty thece with terms gnd condltlpns qf this consent. The applicant shall immediately
accorda consent issuing authority In writing of each such diversion or bye-pass in
nce with the procedure specified above. Contd....... 2.0

10.

4
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15

16.

17.

18.

19

20.

21.

22.

24.

25.

26.

27.

28.

3

'n

. |
l -2‘ IR%
The promoter shall ensure that no water pollutio 4 i i ; v
i r public nuisance is created ;
area due to discharge of effluents from itg Dremis|e1:9 morp ted in the

The promote:hsr:all make proper arrangement for disposal of the effluent into public sewer 5
as to ensure that no stagnation occurs Inside and outside the residential colony. ' 50

The promoter shall make necessary and
case of failure of treatment system.ry adequate arrangements to hold back the effluent in

The promoter shall submit the performance g
months after the commissioning of the project

The promoter shall install separate en ; ai
the record on daily basis of consumptio_enrgo); e for its sewage treatment plant and maintain

tudy of the sewage treatment facilities within two

treatment plant. energy for the running and maintenance of sewage
The adequacy and efficacy of the sew
promoter. age treatment plant will pe the entire responsibility of the
The promoter shall submi .
plant till it is handed OVer':oa:njrtfig::It (t;O the effect that it shall operate the sewage treatment
Board. ouncil or any other party with the prior approval of the

consumed, affix meters of sych e measuring and recording th tity of water

’ . > standa g e quanity °
}E’d'g:’: aet 2 F;;":t’ :rb ZOllultlon Contro| BoarLdSthg :)L:g; gfl;i:s’:as_ da,fptrroved by the Environmental

= UPPly and sewerage fagijities wn | aridkot.
residentiai colony and entire sewagrea%ee Pociltes Wil be provided to all the users of the
disposal. ¢ i
The promoter shall furni
&C oFr)\trol of Pollution) c':ihs;e;";rt"i g;;V:;edr consumption as required u/s 5 of Water (Prevention
& Control of Pollution) Cess Act. 1977 comply with the provisions of the Water (Prevention
The promoter shall ado, '
of solid waste as per provisi i : o
Rules. 2000, perp ions contaln?d In Municipal Solid
The promoter shall ensure th
disposed off as per the provisions of ici
Rules, 2000, of the Municipal
The promoter shall obtain the authorizatio

g ! N under

Handling) Rules, 2000, (if applicable) and dispose o
complex to the satisfactions of the Board.
The promoter shall submit the compliance report of cons®k

that adequate arrangements for : A3GBeNs to the Board to ensure
made. 9 treatme‘nt & disposal of sewage and solid waste have been

The promoter shall develo v
Self Govt. P green belt as per the approved by laws of PUDA/Deptt. of Local

The promoter shall develop sufficient land for the dis osal of its domesti

plqgtation as proposed earlier while obtaining the cozsent to establi::“ﬁ ::’ﬂau"ere\:‘:lr}:: {:Q?tf:;
:z;w:éargt::::trilmaer'ea Is maintained properly and regularly and no stagnation is occurred
The project proponent will develop 15 m wide green belt towards the air polluting industries as
per the drawing approved by the Chief Town Planner, Punjab during this period.

Project proponent shall make suitable arrangement for collection, treatment and disposal
of Solid Waste as per the rules during this period and dispose of the solid waste with Municipal
Council, Faridkot.

he project proponent shall submit an affidavit within one month to the effect that the project
Proponent will be responsible for the operation of sewage treatment plant and disposal of

€ated sewage and collection, transportation and disposal of solid waste alongwith payment of
$ss to the Board until the project is handed over to local body department.

Board reserves the right to revoke this consent granted to the promoter at any time, in

» the promoter is found violating any of the conditions of this consent and/or the provisions

ater (Prevention & Control of Pollytion) Act, 1974 as amended time to time.

-2
< '.’él’.

Environmenta §lneer,
For Senior Environmental ihinda.
Zonal Officr

Asstt Eiaronmentar Engineey
Punjab Paflisten Control Board :
Reglonal Office FARIDKQT | :

e Yol 4
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PUNJAB POLLUTIGN CONTROL BOARD i\t

Zonal Office, Street No.12, Power House Road, Bathinda, 51 |

T T Dated. g H_ i) L= x e
REGISTERED 22
To e . "] = : ."‘\'. .oopATLs
M/sd#22%% Farid Colonizers, R A V o e § } frwe iy
Kotkapura Road. ./,: ’\7_1\ P -
Faridkot. e T S N
0 P
Name of the partner + Sh. Sanjeev Mittal )
Type of Project : Residential eolony Y5 Bt el i

Cansent Fee Details . Rs. 5,000/ vide R. No. 6072231 dated 10/10/2066 '
Rs. 2500/- vide R. No. 35 /2818 dated 15.08.200110

Suhject: "No Objeetion Certificate” from Pollution Angle.
No. 20 (BTIVFDK/2010/NOC/ [ - Dated. o7 / “'/ ""

Reference your application regarding -the subject cited matter received
through the Environmental Ingineer, Regional Office, Faridkot. The Punmb
Pollutien Control Board has "No Objection" for setling up of residential colons
anamely *Farid Enclave, (Phase-1)? in an area of 9 acres, 6 kanals and 14 malas
by way of developing into 92 no. of residential plots, 10 no. shop cum oliice.
6 no. booths and one no. Nursery School in the revenue estate of Faridkot subject
to the following conditions.

—

The project promoter shall obtain a clearance certificate from the Board to the
elfect that they have installed adequate and appropriate pollution control desices.
made proper arrangements for disposal of treated wastewater and solrd vasic
management before the powe, conncction is released by the Purjad Slzic Pouer
Corporation Lid,

ta

‘The N.O.C. is valid for a period of one yecar from the date of its jssue or i il
complete development of colony whichever is earlier.

3. The promoter shall construct end commission the common sewage treatnciit plosi
with Phase-1 of Farid Inclave simultaneously with the development of the colom
and the treated waste water skall conform to the effluent standards adopied &y the
B3nard for such discharges onto land for plantation. )

4. The promoter shall make arrangemcils for dispesal of the treated wastewmier on
iand for plantation and shall not allow il to stagnate anywhere inside or outside the
colony.

5. The promoter shall adopt a suitable management system for collection. trentmens
and disposal of solid waste as per the provisions cantained in the Municipal Selid
Waste (Management & Handling) Rules, 2000.

6. The promoter shall obtain the authorization under Municipal Soiid  Wasie
(Management & Handling) Rules, 2000 and disposc off solid wasic 1w be
generated from the residential colony to the salislaction of the Board.

7. The promoler shall inform the gompliance of NOC conditions 10 the Bowrd 4 fler
aljotment of plots to ensure that adequate arrangements for treatment and disposgd

af sewage and solid waste have been made.

4. The Promoter shall provide proper and adequate arrangements {or ranna s
harvesting to take carc of ground walcr re-charging it the arca.

9. The colonizer will submit an affidavit to the effect that he will be responsible fi

\\\\6\} ~‘,\\\1‘\Q\ “)\" C’urml..,; _-g ;

: )) LR
v . '

\,{) Ve - 4712
Q‘\ \,/ }{ L Y- oL mnvirgumsia: B2 e

*z 7’(1 “enjab Pallyton Control Bousd
Regional OMce FARIDKOT

fi}i Scanned with OKEN Scanner

& Scanned with OKEN Scanner



196 ar

operation ol sewage treatinent plant & disposal of (re;
disposal ol solid wastes along with payment of c,."'}f'.lcd sewa
i< handed over to local body department C88 1o the 3o

M/s Baba Farid Colon ier,

g and collection &
ard until the nroject

Hl.LI-‘I:‘f";:\x;n‘llhl;lL;r”shnlI pmvi('lc‘ sufficient thick preen be within 1]
v as per the norms of the Punjab Urban | nent A6 Premises of
‘ Jrban ”L‘V('lnp premises of the
Jopment Authority i
| l.‘l‘h‘c p‘rm}]_()icr‘slngll apply for obtaining the cons ‘
w provisions of - Water (Prevention & Cont
putting in use an outlet,

L‘l]lt n.f l'h(,' H(’mrd a% required usider
rol of Pollution) Act, 1974 hefors

{2, Nothing @ is e
action }\(\r]lx"‘l‘it\?i;,)é% 5111..1‘1'] be deemed to preclude the institution of any lewal
applicant is or may b : l'ml icant from any responsibilitics or penalties to which fhe
Control of Poll Ry DG U ’.lCClcc-‘undcr the provisions of the Water (Prevention v,
ution) Act, 1974 & FEnvironment (Protection) Act, 1986. -

.....
Y

. The proje s bee :
.\lmllpob':;;:gt] lt‘l?s }l’c‘-" “'ll’l"o‘\’c'd by the Board from pollution angle and the promoter
approval of site from other concerned departments, if need he

4T he pre - shi sl .
ll'»u::l r[w'(r)\;r;;(;_u_'rl:'dml] make arrangements for disposal of the treated wastewater onl
';(liiili()l)'ll ll%;i(;()(l)l‘/‘[?l(jlllll}lloll in the lawns / parks within the premises and onc acre
add al land outside the premises and shall no /it to s ate @
inside or outside the co]onv.I ( LRSS SO e BRERRE RSt

5 The vr - z i . .

1: .'l !1(. promoter shall develop the land measure in 7 kanals for under plantation area

as per karnal technology.

16. The promoter shall submit the performance study of the sewage treatment facilitics
within two months after the commissioning of the sewage treatment plant

i 7.Vhe promoter shall construct 2 pucca storage tank of sufficient capacity to nold
back the wastewater in case of faifure of sewage treatment piant.

¢

}1&. The promoter shall install separate energy meter for its sewage treatment plunt and

maintain the record on daily basis of consumption of energy for the running and
maintenance of sewage treatment plant.

19. The adequacy and cfficacy of the sewage treatment plant wili be the entire
responsibility of the promotcr.

erate and maintain its sewage treatment plant and

2. The promoter shall properly op y ;
4 hall conform to the cffluent standards prescribed

ensure that the treated sewage s
by the Board.
r shall submit an affidavit to the cffect that it shall operate the sewage

21. The promolc F
i ot till it is handed over to any organization.

treatment pla
hole at the end of collection system and o

. # o l. » a H f )
The ster shall provide terminal manh ! '
22. The promol I f the colony for measurement of Now and

manholc upstream of final outlet (s) out 0
for taking samples.

ground waler retaining st
avoid secpage and contamii

¢ shall, for the purpose
affix meters of such
unjab P

structures shall be lined with an impervious

23. All the under \ation of sub-soil/water.

[;,}fcr 5G as o
of measuring and recording the quantity of
standurds at such places as approved by the

24, T'he promole
nllution Control Board, Regional Oifice.

water consumed, atlix :
j:pvironmental [:ngineer,

Faridkot. |
¢ Board in the effluent standards shail be

¢ by the B . e
{" such amendments/revisions.

sisions made D)
s the daic 0

. rosat nts/re .
25.All amendmer s from

M - » s)
applicable to the prom

uate water supply

. Adequate water supply ane -

26 the clol(my and entire sewage v
and disposal.

acilities will be provided o all residents of
llected at @ single place before its weatmedi

5 S
Y{"’
| SR
Yo

, Contd....2.... 77

and sewerage |
vill be ¢cO

AsdrEnvironmentar Enginee.
cuniab Pollution Control Beaia
Regional Office FARIDKOT
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“The promaoter shall furnish returns of water consy
Water (Prevention & Control of Pollution) Ceg:
provisions of the said Act,

mplion s
At 1977

required wis § of (e
and compty witly 10

28 The promoter shall adopt proper technolopy for dispoal of
plantation as manure, AL abgarbage and v i g

~

29

-~

. I‘:_:IC Pﬂlli‘i(‘!h-y \]1§all p[ﬂ\'l(l(} a f§ meler [m[ﬂ:r zone of green belt toward. 1l A

—n <74 N W : e ¢ Lar :
;‘ \g.“;’_ﬂ\ilf‘ l"‘“‘!‘?‘ ‘f’d“f‘“?' [nfling within the 100 meter radins from 1 € e
s ll( - 'f' cotony Aml“shull submit the amended lay o plan from the l':”‘,.'.', -
awthority of the State Govt, with in one month, ’ il

‘»
oy

3 The Promaoter shall ensur

¢ that there is no obstruction to natural fow of Figw e
due (o construction of boy struction to natural How of ragsaner

mdary wall of the residential colony.

: "‘I]l”f\\!?r“”‘]‘\""jr‘f\““‘” lay down pucea distribution netwaork/pipe prid from the 1110
h i :1‘rl‘mlsﬁ%:twn linwns/ stretelies and the land available &r utilization of treated
damestic eftluent onto land lor irrigation.

1 The . ol i . v

= If‘}: promoter shall provide proper canopy around the D.G. sets 1o cantain i

noisc level within the limits prescribed for .G. sets from time to time.

32 'I_'hc promolter sl}all Q(»xxlgvly' with the provisions of Ministry of Environment &
orests noulx_cm}on USR_B?](I&) dated 17/5/2002 as amended from time to g
for control of noise pollution from the D.G, sct.

34.The promoter shall ensure environmentally sound management & handling of
solid waste.
13, This NOC is valid subject to the final decision of Hon’ble Punjab & Haryvana
fiigle Court in TWP o, 18632 of 2606 titled as Dharam Chand & others v/s
State of Punjab.

36, The residential colony shall apply [or obtaining the conscnts 10 operate under e
Water & Air Acts with in one month,

7 “The Board reserves the right to revoKe the consent 1o establish (NOCT) granted to
the promoter at any time. in. casc, the promoter is found vml:mng any of zhg
comditions of the consent to establish (NOC) granted under \\';I[Cl"(t’rc\'c'umr‘; &

Control of Pollution) Act. 1974 and Air (Prevention & Control of Polintiony Act.
1981 for development of residential colony.

(9%}

-~
5 -
Asstt, Environmental Engiacer,
For Scenior Environmental Eagineer,
Z.onal Office, Bathinda.

y !
: 5. 61;
ﬁ) ’7 {f Dated. o ‘:}n»‘f,/] J
[:ndst. No. y 7 1 /7
v of the above is forwarded to the Enviconmentai Engincer. Punjab
-A C((;)pyl %] }3):;'1‘1'(] Regional Cllice, Faridkot for information and necessary
Pollution Conli ard,

sction.

For Senior Environmental Faginecer,
Zongl-Qffice, Bathinda.
/}(' 52
S
WGSGUT pmentan £Nginet.
S{j;;?ig;:{ghon Control Boara
Regonal Oftice FARIDKQY

[
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" P rpy : v . . 49
JUNJAB PCLLUTION &'OI\"I'R()I. BOARD P-1 0

?f'!l_lnli)}l-lt‘(‘q Street Nol12

m s ———— aotreet iNo.i2, 1 Dwer ”_QIISL‘ Road, Bathinda,
e - - ._:S - Dated.___ .7 é,?{ Y S
| REGISTERED ;700 e Sf "“/f : '
i W A “, 1 " (. 3 &

M/s Baba Farid Colonizer. LS =
Rotkapura Road. ol Ve g
PR

Faridkot, . // _ k: SO
AN i\ e | '
]\:"""o of the promoter  : Sh. Pardeep Kumar - | 1,

Type of Project :

: X ¢ Residential colony -~
Consent Fee Details Rs. 5,000/ vide R. No. 7172683 dated 0171072609
Rs. 2500/- vide R, No. 50 /2818 dated 23.0%.2010

Subject: "No Objection Certificate” from Pollution Angle.

No. ZO (BT1/FDK/2010/MOC/ Dated. 93},} e
!
Reference your application

ce regarding the subject cited matter eceived
through the Lnvironmental

. 4 Engineer. Regional Office. Faridkot. The i'unjab
Pollution Control Board has "No Objection” for setting up of residential colons
nan.wely *Farid Enclave, (Phasec-I1)’ in an arca of 9 acres, 7 kanals and | marls
by way of developing into 104 no. of residential plots & 14 shop cum e!lice.
6 no. booths and one no. Nursery School in the revenue estate of Faridhol subject
to the following conditions.

The project promoter shall obtain a clearance certificate from the Board o thc
cilect that they have installed adcquate and appropriate pollution control devices.
made proper arrangements for disposal of treated wastewater und solid « asie _
managemem before the power cennection is released by the Punjab Sicie Pover -«
Corporation Ltd.

2. The N.O.C. is valid for a period of onc year from the date of its issue or till the

complete development of colony whichever is earlier.

5. The promoter shall construct and commission the common sewage treatment plan
with Phase-T of Farid Enclave simultaneously with the development of the colon
and the treated wasle water shall conform to the effiuent standards adoptes be thie
Board for such discharges onto land for plantation.

The promoter shall make arrangemenis for disposal of the treated wastowater ons
land for plantation and shall not allow it 1o stagnate anyvwhere inside or outside the
colony.

N

The promoter shall adopt a suitable management system for collection. treatiment
and disposal of solid waste as per the provisions contained in the Municipal Sotd
Waste (Management & Handling) Rules, 2000,

6. The promoter shall obtain the authorizauen under Municipal Salid Wasie
(Management & Handling) Rules, 2060 and dispose off solid wasie w0 be
generated from the residential colony to the satisfaction of the Board.

7. The promoter shall inform the compliance of NOC conditions 1o the Board atier
allotment of plots to ensure that adequate arrangements for treatinent and disposal
ol sewage and solid waste have been made.

%. The PPromoter shall provide proper and adequate arrangements for ratbwater
harvesting to take care of ground water re-charging in the area.

3 ~ : » eftect that he will be responstbic tor
The colonizer will s an affidavit to the eftfect that he will :
9. The eolonizer will submit m . S

" Ao sy
. f \ xy{ - X ' "(
. v =X AU PoA 5 -3 W A
\Q‘-‘\ 'K"’\" - \ A ot ”'( X =z
',-\- Sl ,.' \ il ALY B2 L e
\ Ly SIS MESTU ca:vlrurjlzlzijgf;;:L:;:;'Lgu,‘;
K ~ o )y oynjab Pollutiai & RIDNQT

Reqional Ofhee A
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-21 99 M/s Baba Farid Colonizer,

operation ol sewape treatment nlanf & o

llll‘-l\("l\;ﬂl of ‘;()‘li(‘!"\}\}:I'\'::“ni‘l’l‘(‘:l:‘,'v l‘,\l‘;i,,;' & disposal of treated sewage and colloction &
: ; N . With payvime " N T .
is handed over 1o local body l’CD.’Hlniuf[ ient of cess to the Board until the nroject

10 The promoter shall provide sufficient thic

= d k preen belt withi . e
colony as per the norms of the Punjab 1 et Within the premivcs of the

Ithan Development Authority

U1 The promoter shall apply for obtainin
the provisions of  Water (Prev
g i use an outlet,

hing ”_IL‘ consent ol the Board as required under
ention & Control of Pollution) Act, 1974 hefore

12 Nothing i .. sht
,x:t:!:::lf ‘?‘.'}ﬂ'?,’f’f“" shall be deemed to preclude the institution of ane lepal
..' . )Hc'uu‘n.u. leve the apphicant from any responsibilities or penaltics to which the
applicant is or may be subjected under the provisions of the Water (Frevention &

Control of Pollution) Act, 1974 & Environment (Protection) Act. 19806,

13, The proieet has been anmne ;
; 3! ‘_‘-”\“;llt—g.l has been approved by the Board from pollution angle and the promoter
shiadl obtain the approval of site from other concerned departments, if need be

14, Il.hc promoter shall make arrangements for disposal of the treated wastewater onto
a;:]d for irrigation / plantation in the lawns / parks within the premises and one acre
additional land outside the premises and shall not allow it to stagnate anywhere
msi-le or outside the colony. )

£5.The promoter shall develop the land measure in 7 kanals for under plantation arca
as per karnal technology.

16. The promoter shall submit the performance study of the sewage treatment facilitics
within two months afier the commissioning of the sewage treatment plant.

i7. he promoter shail construct a pucca storage tank of sufficicnt capaciiy to hold
back the wastewater in case of failure of sewage treatment plant.

1 8. The promoter shall install separate energy meter for its sewage treatment piant and
maintain the record on daily basis of consumption of energy for the running and
mainicnance of sewage treatment plant.

19.The adequacy and cfficacy of the sewage treatment plant will be the entire
responsibility ol the promoter.

20.The promoter shall properly operate and maintain its sewage treatment plant and
ensure that the treated sewage shall conform to the effluent standards prescribed
by the Board.

21.The promoter shall submit an affidavit to the effect that it shall operate the sewage
treatment plant till it is handed over to any organization.

22. The promoter shall provide terminal manhole at the end of collection system and o
manhole upstream of final outlet (5) out of the colony for measurement of Now and

for taking samples.

23. Al the under ground water retaining structures shall be lined with an impervious
Javer so as 1o avoid seepage and contamination of sub-soil/water.

24. The promoter shall, for the purpose of measuring and recording the quantity of
= water consumed, affix meters of such standards at such places as approved k: the
Invironmental  Engineer, Punjab Pollution Control Board, Regional Gitics,

IFaridkot.

/revisions made by the Board in the effluent standards shall be

25, A1l amendments } : tanda
e r from the date of such amendments/revisions.

applicable 1o the promote

U] 17X PR | . eaari il sidents "'

26. Adequate water supply and sewerage facilities will be Pm“ﬁlf%f?’»u{lafii’rﬁﬁi'.:?ﬁn
the colony und enltire sewage will be collected at a single place before it

and disposal. Contdors2.

0/‘ 1/
A~ s
>,

T AN, - e
Y 2 ﬁt'onmema‘cn'qgm:a
ASIR-ELT fon Conleel LY
o
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-3- M/s Baba Farid Colonizer 51

27. The promoter .l;_lmll furnish returnsg (20«0@ consumption as required u/s 5 of the
Water (Prevention & Control of Pollution) Cess Act, 1977 and comply witl Il“:
provisions of the said Act, ‘ 1 e

23, The promoter shall adopt proper technology for disposal of garbage and use it foy
plantation as manure, ' o

29.The promoter shall provide a 15 meter buffer zone of green belt towards the side
ol wir polluting industry falling within the 100 meter radius from the prup(;sc;l
residential colony and shall submit the amended lay out plan from the competent
authority of the State Govt. with in one month,

30.The Promoter shall ensure that there is no obstruction 10 natural flow of rainwater
duc to construction of boundary wall of the residential colony.

3 ‘™ . s celye o v . . . . o wogs

31.The promoter shall lay down pucca distribution ncetwork/pipe grid from the STP to
the various green lawns/ stretehes and the land available for utilization of treatéd
domestic effluent onto land for irrigation.

32.The promoter shall provide proper canopy around the D.G. scis to contain the
noisc lfevel within the Himits prescribed for D.G. sets from time to time.

A3.The, promoter shall comply with the provisions of Ministry of Environment &
Forests notilication GSR 371(E) dated 17/5/2002 as amended from time 16 time
for control of noise pollution from the D.G. set.

34.The promoter shall ensure environmentally sound management & handling of
solid wastc. ‘

35.This NOC is valid subject t¢ the final decision of Hon’ble Punjab & Haryanz
High Court in CWP ro. 16632 of 2006 titled as Dharam Chaad & others v/s
State of Punjab.

36. The residential colony shall apply for obtaining the consents to opcrate under the
Water & Air Acts with in one month. ’

17, The Board reserves the right to revoke the consent to establish (NOC) granted
the promoter at any time, in case, the promoter is found violating any of the
conditions of the consent to establish (NOC) granted under Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act.
1981 for development of residential colony.

- f’“:) =
Asstt. Environmental Engineer,

For Senior Environmental Engineer,
Zonal Cffice, Bathinda.

-

o e} Ind
findst. No__ 37 2~ Dated. 273 1% [

A copy of the above is forwarded 1o the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Faridkot for information and necessary

action. )
, ,«1,

l', \)"',/ h

JoErESel VL
Asstl. .En}}yj)gﬁnc tal Engineer,
For Senior Envirommenial Engineer,
Zonal Office, Baikinda.

,assil. tpvironmentat t:r\(_;me'rz('J
ounjab Pollution Cong‘rol 88?_
Raogional Qffice. FARIDK

D
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